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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH NEW DELHI

OA No. 187/2023

Shailandra Kumar Yadav Applicant

Versus

State of H.P. Respondent

Detailed report in compliance to the order dated
23-7-2024 passed in above titled OA

Respectfully submitted —

That this Hon’ble Tribunal on 23-7-2024 passed the
following order —

“l1. After hearing the suggestions made by the parties, the
DFO Theog, is hereby directed to file a detailed report within
3 months with regard to the collection, treatment and
disposal of the horse dung in consultation with the Pollution
Control Board. Also detailed information shall be provided
with regard to the afforestation measures, laying walk ways
natural vegetation.

and horse tracks without affecting t

12. Liston 05.11.2024"

AlT

Theoo, Cisft Shimia (H.2)

Divisi 4 Forest Officer

Forest Division, Theog
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2. That an unconditional apology is tendered before this
Hon’ble Tribunal for not submitting the desired
report/suggestions of remedial measures within time as
directed by this Hon’ble Tribunal in order dated 23-7-2024.

3. That a meeting was held with officers of HP Pollution
Control Board in compliance to orders passed by the Hon’ble
Tribunal to file a detailed report with regard to the collection,

treatment and disposal of horse dung (Annexure R-I).

4. As per records of SADA Kufri, there were 1029 horses
registered in Kufri. A horse on an average discharges 15-20
kg of dung every day. Horses stay in Kufri for about 8 hours
a day, therefore average generation of dung per horse was
estimated to be 5-6 kg approximately. The Forest Department
will make arrangements for collection of horse dung along

the mule-path/horse-trail.

5. Keeping in view the average discharge of dung per horse per

day HP State Pollution Control Board suggested measures

a. A bio-methanation plant of capacity of 5-6 MT per day may

installed by the Govt. of Himachal Pradesh or an agency

the Govt. of Himachal Pradesh at Kufri for

Divisional Forest Officer
Theog Forest Division, Theog
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scientific disposal of horse dung as temperature in Kufri area

is not suitable for composting.

b.  After installation of the bio-methanation plant, it will be
operated by the members of Eco-Development Committee,

Kufri-Mahasu.

c. In the meantime, as an immediate measure, Forest
Department can check the calorific value of dried horse dung
cake. If the calorific value of horse dung cake is sufficient
enough, Forest Department can also explore the possibility of
setting up a Screw/Filter Press Machine for dewatering of
horse dung followed by a horse dung cake/log manufacturing
machine. The dried horse dung cakes/logs can then be used
as a fuel in kiln of nearby cement plant or in boiler of any
other industry by mixing it with other fuels of high calorific
values. The liquid from dewatering of horse dung can be used

as a fertilizer for plants.

6. One group named “Shri Nag Devta Ashrit Samuh, Teer
Mahasu” was constituted under Eco-Development
Committee, Kufri-Mahasu, in the presence of Range Forest

Officer, Theog. This Group signed MoU with the

“Navchetana Transporters” under Solid Waste Management

y otary Pubiic
Divisional Forest Officéf Theog, Distt. Shimia (HP)

Theog Forest Division, Theog
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Unit, Shimla Admininstratrion on 10-7-2024 for regular
weekly garbage disposal (Annexure R-II). Since the
constitution of the “Mahasu Nag Devta Ashrit Samuh” had

disposed-off garbage from Kufri-Mahasu Peak detailed as

below —
S. No. MONTH GARBAGE
DISPOSED
(Kgs)
I July 1090
2 August 1367
3. September 427
4. October 310
(till18-10-2024)
3194

Apart from arrangements pertaining to garbage-collection,
another group named “Shri Nag Devta Ashrit Vikas Samuh,
Teer Mahasu” had been constituted and had entered in an
MoU on 4-8-2024 with the garbage collection agency
“Navchetna Transporters” working under Solid Waste
Management Unit, Shimla (Annexure R-Ila). This group
will make arrangements for collection of horse dung along
the mule-path/horse-trail and hand it over to the garbage
collection agency. The negotiations over dung-collection
rates and modus operands are continuing between the Group
and the garbage collection agency, till then the temporary

arrangement has been provided by the Forest Department by

Sing"‘ Hett
Nntary Public £
1. Shimla (H.P.)
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collecting the horse-dung through the and displacing safely it

in the pit away from habitation.

As compared to the earlier situation, the unrestricted
movement of horses has been regulated. Now the horses are
allowed to move between 10 am to 5 pm. The temporary
barriers at places have installed to regulate the movement of
horses. Two permanent entry gates will be installed for
movement of horses in the horse-trail and out of them one is

under construction (Annexure R-IIb).

Afforestation of 150 tall plants of deodar sapling (5 x 5 m
spacing ) was organized with people participation during the
month of August at Mahasu Peak. Mulching/weeding/hoeing
operations of 245 saplings was executed that were up to 6
years old. Tree-guards for 95 deodar saplings was provided

by the forest-officials that required protection against

' m’ﬁkeys and other wildlife (Annexure R-III).

The cobbling bf Kufri-Mahasu trail has been initiated from
top to below (towards Kufri alighting point of tourists on
horses). The stone laying operation of 55 m path has been
completed along with the installing of the side-railing. The

work for cobbling of walking-trail at the alighting point at
D

Theog, Distt. Shimla (H.P)

§iona! Forest Officer

Theog Foiest Divis™ 1, Theog
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Teer-Mahasu (top of the trail) has also been started and is in

progress towards the temple of local deity (Annexure R-1V).

10. The Committee has been constituted by the Chairman-cum-
‘ Chief Conservator of Forests, Eco-Development Committee,
Kufri-Mahasu, for verification of applications received by the
office of the DFO Theog /as per directions of the Hon’ble
Tribunal under OA No. 187/2023 under Eco-Development
Committee, Kufri-Mahasu that will provide the list of eligible

horses ply in the forest area. (Annexure R-V).

That in view of the above, it is submitted that the

present report may kindly be taken on record.

Al Méfis /Rampal, HPFS
e S":ii? % Divisional Forest Officers
: G N
mwfg}:g s e Theogplvarash Ediwdsomaer] heog

Theog Forest Division, Theog
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BEFORE THE HONBLE NATIONAL GREEN

TRIBUNAL, PRINCIPAL BENCH NEW DELHI

OA No. 187/2023
In the matter of:
Shailandra Kumar Yadav

............ Applicant

State of H.P.

Bl s = WE T f . o =medl Respondent
~ AFFIDAVIT IN SUPPORT OF CLAIM REPORT

[, Manish Rampal, HPFS S/o B. K.
j}&mQal, aged 54 years presently posted as Divisional
Fore “Officer, Theog Forest Division, Theog do hereby

: That the accompanying report in
Y rafce to the order dated 23.07.2024 passed in above
ed”OA has been drafted and prepared at my instance and
| under my instruction. That the contents of para 1 to 10 are
gy true and correct to the best of my knowledge and belief and
as per the information derived from the official record.

I, the above named deponent further verify
that the contents of my above report are true and correct to
my knowledge. No part of it is false and nothing material
has been concealed there from.

Verified at Theog on this /A-.?’Tday of November 2024.

¢ runed that the apoverovereal aho Divisionaf Purest'OfﬁcEr"'Deponent

ore me on ;olon;n w@m g Theog Forest Division, Theog
- ay ot.. A T PP
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Proceedings of the meeting held in compliance to orders passed by
hon’ble National Green Tribunal in OA No. 187/2023 (IA No.
166/2024) titled as ‘Shailendra Kumar Yadav Vs. State of HP & Ors’
at HPSPCB Regional Office Shimla on 10.10.2024.

Following were present during the meeting.

15 Sh. Manish Rampal, HPFS, DFO Theog

2. Sh. Lalit Thakur, Regional Officer, HPSPCB RO Shimla

3 Sh. Deepak Dogra, Astt. Environmental Engineer, HPSPCB RO
Shimla

At the outset, DFO Theog apprised that following orders have been
passed by Hon'ble NGT on 23.07.2024 in the matter of Shailendra
Kumar Yadav Vs. State of HP & Ors’.

“...11. After hearing the suggestions made by the parties the DFO Theog,
is hereby directed to file a detailed report within 3 months with regard to
the collection, treatment and disposal of the horse dung in consultation
with the Pollution Control Board. Also detailed information shall be
provided with regard to the afforestation measures, laying walk ways and

horse tracks without affecting the natural vegetation....”

He further informed that as per records of SADA Kufri, there are 1029
horses registered in Kufri. A horse on an average discharges 15-20 KG of
dung per day. Further, horses stay in Kufri for about 8 hours a day.
Therefore, average generation of dung per horse will be approx. 5-6 KG.
Forest department will make the arrangements for collection of horse

dung along the mule path.
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After detailed deliberations, following measures were suggested by

HPSPCB.

@ A bio-methanation plant of capacity 5-6 MT per day will be
installed by the Government of Himachal Pradesh or an agency
authorized by the Government of Himachal Pradesh at Kufri for
scientific disposal of horse dung as temperature in Kufri area is
not suitable for composting. The operation of the bio-methanation
plant will be operated by the members of the “Eco-Development
Committee - Kufri, Mahasu”.

. In the meantime as an immediate measure, Forest department can
check the calorific value of dried horse dung cake. If the calorific
value of horse dung cake is more than 1500 cal., Forest
department can also explore the possibility of setting up a
Screw/Filter Press Machine for dewatering of horse dung
followed by a horsé dung cake/log manufacturing machine. The
dried horse dung cakes/logs can then be used as a fuel in kiln of
nearby cement plant or in boiler of any other industry by mixing it
with other fuels of high calorific values. The liquid from

dewatering of horse dung can be used as a fertilizer for plants.

Finally, the meeting ended with a vote of thanks

Di‘ﬁ;orest Officer,

Theog Forest Division, Theog
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CONTRACTUAL AGREEMENT

BY AND BETWEEN

Navchetana Transporters, H.No.-150, Village Bakhalag, Post Office Bakhalag, Tehsil Arki,
Distt. Solan, Himachal Pradesh 173208 here in after, called as 17 party duly authorized by MC
Shimla 171001 for the transportation of garbage through Mr .Kishor Thakur, Manager,
Navchetana Transporters, who has been duly authorized to execute and sign this agreement for
and on behalf of Navchetana Transporters, on the one part.

/

........................................................... (H.P.) hereinafter as 2* Party, on the other part and
is also referred to as 2* Party

Now the following terms of reference have been agreed upon by both the parties.

Responsibilities of 2™ Party

<+ Will take all steps to ensure that the garbage is handled without adverse effect to human
health and environment before collection by taking the steps to segregate the waste at the
point of generation.

Will maintain the record of Waste Generated/Handed over.

Will fix a Waste lifting point (collection and point) and will also authorize a person.
whose name designation will be submitted to 1* Party in writing to interact with
Navchetana Transporters /collection van staff and will sign the Navchetana Transporters
daily rout chart as acknowledgement of the visit/waste handed over.

*
...

*
O..

C

Will intimate the absentee, if any, very next day to Navchetana Transporters.
Will renew their contractual agreement one month before the date of expiry-
Will provide Waste by weight/electronic weighing machine.

L)
..'

L)
...




&

e

@ Navehetana Transporiers will charge muB‘l’lrﬂRs 16,000/-/Month for handling,

L B |
GENERAL TERMS AND (4 INDITIONS \
The terms of this agreement shall be from \qu\rl".p‘ “lﬁ--}-‘-q‘"-'?*"?‘a

-----
.................

collection and transportation of waste.

Navchetana Transporters will transporn the waste once in a week.If vehicle is required on

daily basis Rs 25/km will have to be borne by the second party as a transportation.
10° will be increased per year.

Taxes such as GST or any tax as and when applicable shall be to the waste generator s
account. :
Navchetana Transporters can discontinue the services of the wasle generator i the event the
waste generator is at default in responsibilities/payments with seven days prior notice.
Waste should be segregated. leveled, tagged and tied in proper color coded bagsi.e.: -

«  Green Bags: Green colour parbage bags is used to collect wet waste. Wet waste it includes

cooked and uncooked food, fruits, vegitables peels, flower waste, and other organically
decomposable waste,

Black Bags: Black bags ac typically used for non infectious, non biodegradable waste such as
candy wrappers, styrofoams, plastic cans, ctc.

Waste Collection bags can be provided by Navchetana Transporters at extra cost along
with GST.

e The service of collection & transportation will be started from 8:00 am to onward.
Cheque bounce charges (in any shape) will be recovered from 2nd party.

No change or modification or waiver of any of the terms and conditions of this agreement shall be
effective, unless agreed to in writing and shall be in force as agreed upon by the both parties here
to.

Neither party shall transfer and nor assign the rights granted under the contract agreement without
the prior assignee/transferce agreeing to assume ali the said party’s obligations and covenants
contained herein.

This agreement shall be governed by the law of India and shall be interpreted and construed in
accordance with the laws of India and shall be in writing and delivered by hand against receipt, or
send by registered post to the address of any of the parties.

Any such notice or communication shall be deemed to have been duly given and served at the
date and time or (1) delivery or of first refusal of delivery, if send by registered mail or delivered
by hand or (2) either the date sent (if send during the receiving party’s normal business hours) or
next succeeding day, if sent by telefax.

Navchetana Transporters will not pick up the Waste from 2% party if it is not segregated, packed
and tied in proper color-coded hags.

IN WITNESS WHEREOF THE PARTIES HERETO HAVE SET THEIR HAND AND SEAL. THE

DAY OF MONTH AND YEAR FIRST ABOVE WRITTEN

On behalf of 2* Party

Authorized Signatory

o Mol mds Gub-Vemws — qUsa3 SS2SH

On behalf of Navchetana Tnns;ncn

M - %R“\ho:_g:,g3
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CONTRACTUAL AGREEMENT
This contractual agreement is entered on O !4.| 3 B L T at mﬂxie.-ﬂv\%u.\%t{.m / 'F" o-a-ﬁ‘-{}r&—
L
BY AND BETWEEN

Navchetana Transporters, H.No.-150, Village Bakhalag, Post Office Bakhalag, ’!‘ehsﬂ Arki,
Distt. Solan, Himachal Pradesh 173208 here in after, called as 1*' party duly authorized by MC
Shimla 171001 for the transportation of garbage through Mr .Kish_or 'I'hgkur, Manager,
Navchetana Transporters, who has been duly authorized to execute and sign this agreement for
and on behalf of Navchetana Transporters, on the one part.

AND o i

|
- 'H...W.%%Eﬁo&mf@ﬁmlm.;usea..qu..p.h.Tm.mhm ...........
a1 Nag DenTh Adim il M/ o

ke SOy p ) hereinafter as 2° Party, on the other part and is
b‘*\,\ so referred to as 2" Party Te&¥ M 2
e Mﬂw the following terms of reference have been agreed upon by both the parties.
Responsibilities of 2" Party
< Will take all steps to ensure that the garbage is handled without adverse effect to human

health and environment before collection by taking the steps to segregate the waste at the
point of generation.

Will maintain the record of Waste Generated/Handed over.
Will fix a Waste lifting point (collection and point) and will also authorize a person, whose
name designation will be submitted to 1* Party in writing to interact with Navchetana

Transporters /collection van staff and will sign the Navchetana Transporters daily rout
chart as acknowledgement of the visit/waste handed over.

.

Will intimate the absentee, if any, very next day to Navchetana Transporters.
Will renew their contractual agreement one month before the date of expiry.
Will provide Waste by weight/electronic weighing machine,

Responsibilities of Navchetana Transporters
W'Ell receive, collect and transport the Waste handed over by 2%
0 Will hand over the total garbage to MC Shimla for final disposal

3, Will submit the mgnthly report of the waste collected/continuation of the services of related 2
o Party to the prescribed authority and also submit the annual report to the prescribed authority.

Party in color coded bags.

-
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GENERAL TERMS AND CONDITIONS
& The terms of this agreement shall be from L. ]'29.2«‘-1(032[5-“3—.5
< Navchetana Transporters will charge minimum Rs 24000/-"Month for handling,

collection and transportation of waste.

waste once in a week.If vehicle is required on

Navchetana Transporters will transport the ;
i by the second party as a transportation.

daily basis Rs 25/km will have to be borne
10% will be increased per year.

L

Taxes such as GST or any tax as and when applicable shall be to the waste generator’s

account.
Navchetana Transporters can discontinue the services of the waste generator in the event the
waste generator is at default in responsibilities/payments with seven days prior notice.
Waste should be segregated, leveled, tagged and tied in proper color coded bags ie.: - )
¢ Green Bags: Green colour garbage bags is used to collect wet waste. Wet waste it mc.ludes
cooked and uncooked food, fruits, vegitables peels, flower waste, and other organically
decomposable waste.
*  Black Bags: Black bags ae typically used for non infectious, non biodegradable waste such as

candy wrappers, styrofoams, plastic cans, etc.

*+  Waste Collection bags can be provided by Navehetana Transporters at extra cost along
with GST.

* The service of collection & transportation will be started from 8:00 am to onward.

*  Cheque bounce charges (in any shape) will be recovered from 2nd party.

* No change or modification or waiver of any of the terms and conditions of this agreement shall be
effective, unless agreed to in writing and shall be in force as agreed upon by the both parties here
to.

%+ Neither party shall transfer and nor assign the rights granted under the contract agreement without

the prior assignee/transferee agreeing to assume all the said party’s obligations and covenants

contained herein.

This agreement shall be governed by the law of India and shall be interpreted and construed in

accordance with the laws of India and shall be in writing and delivered by hand against receipt, or

send by registered post to the address of any of the parties.

< Any such notice or communication shall be deemed to have been duly given and served at the date
and time or (1) delivery or of first refusal of delivery, if send by registered mail or delivered by
hand or (2) either the date sent (if send during the receiving party’s normal business hours) or next

Pt succeeding day, if sent by telefax.

o < Navchetana Transporters will not pick up the Waste from 2* party if it is not segregated, packed

g and tied in proper color-coded bags.
: IN WITNESS WHEREOF THE PARTIES HERETO HAVE SET THEIR HAND AND SEAL, THE

KX

o

‘ : DAY OF MONTH AND YEAR FIRST ABOVE WRITTEN
On behalf of 2*¢ Party On behalf of Navchetana Transporters
For Nav (ietana T
( Authorized Signatory Authoriked Sfgnatory M_.
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Latitude: 31.095845
Longitude: 77275768
Elevation: 2702.43+29 m
Accuracy: 11.2m

Time: 11-09-2024 16:20
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HP Forest Department
Shimla Forest Circle, Shimla
Office Order

Office order No / g Dated 249 ;/ 1o /2024

A Screening committee of following Officers/ Officials is constituted
to verify the application received by the DFO Theog office as per Hon’ble
NGT directions under OA No. 187/2023 under EDC Kufri Mahasu of
Theog Forest Division and submit the list of eligible horses to be plied in

- the forest area .
1. DFO Theog - Chairman
2. RFO Theog - Member
3. RFO Kufri (WL) - Member
4, Veterinary Officer - Member
(local to be decided by DFO Theog)
5. Block Officer Choeg - Member Secretary

The terms and condition for the committee is as under :-

1. The horse owner should be from the EDC area .

2. Number of horses/owner to be decided by the Committee.

3. Membership fees to be suggested by the committee for the approval of
GB.

4. Any other issue to be decided by the committee.

6I1c>l’)’°'gfr

Chief Cor?;ervator of Forests
Shimla Forest Circle, Shimla
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Endst.No. 4061 -63  Dated 29 [ [p /2024
' &
Copy is forwarded to following for information and necessary action .

L DFO Theog

2. RFO Theog & B.O Cheog (through DFO Theog)
3. RFO Kufri (WL) through DFO (WL) Shimla

4. Office order file.

Chief Conservator of Forests |
Shimla Forest Circle, Shimla
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